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fmth,er to amend the Child Marriage Restraint Act, 1929

“Wakgeas it is expedient further to. amend the Child Marrlage Restlamt :

“Act, 1929 (XIX of 1929), for the purposes hereinafter appeaung,

It is hereby enacted as follows :—
¥ - Short title,.—This Act may be. called the Ohlld Marriage Restraint (Amend-
~.u) Act, 1949, )

" 2. Amendment of section 2, Act XIX of 1929.—™n clause (@) of section 2 of

** the Child .Marriage Restraint Act 1929 (hereinafter referred to as the said Act),

for the word ‘fourteen’’ the Word “fitteen’’. shall be substibuted.
3. Amendment of section 3, Act XIX of 1929.—-In section 8 of the said Act,

~ for thé words “‘shall be pumshable with fine which may extend to one thousand -

rupees’’ the words ‘‘shall be punishable with simple imprisonment which may -

extend to fifteen days, or with fine which may extend to one thousand rupees,
ot with both” shall be substituted.
“4. Amendment of sections 4, 5 and 6, Act XIX of 1929.—In sections 4, 5 and

26 of the said Act, for the words * S1mp1e imprisonment' which may extend to

one month, or with fine which may extend to one thousand rupees, of with

" both”’, the words “‘simple imprisonment which may extend to three months and

shall also be.liable to fine’’ shall be substituted.

5. Omission of section 7 Act XIX of 1929.-——Sectlon 7 of the sald Acb ghall
be omitted.

6. Substltutlon of new sectmn ior sectlon 10 Act XIX of 1929 ——Por sectlon

" -10 of the said Act, the following section shall be substituted, namely:—

R U P)e.zmwary mquiries into offences.—Any Court, on receipt of a com-
plamt of an offence of which it is authorised to take cognizance, shall, unless

e it dismisses the complaint under section.203 of the Code of Criminal Procedure,

1898 (V of 1898), either itself make an inquiry under section 202_of that Code

or direct a Magistrate subordinate to it to make such inquiry.

7. Omission of seetion 11, Act XIX Oi 1929 —Section 11 of the sqld “Aect

L shall be omltted .-
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